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„ the CEHTRAl «MIHISTR«IVE TRIBHHU
PRIHCIPAI BENCH: NEW DEIHI

Date of decision:22.01.93
Applioant

v- ( .

OA No. 694/92

Sh. Naut Ram

Union of India

Sh. S.S. Tiwari

Sh. T.K. Sinha

Versus

Respondents

Counsel {or the appUean
Counsel for the respondents.

CORAM

Hon'ble Sh. P.K- Kartha. Vice Chairman (J1
Hon'ble Sh.E, N. Dhoundlyal, Men,ber (A)

4- of local papers may be allowed1. Whether Reporters

to see the judgement

2. To be referred to the" Reporters or not A

JUDGEMENT

Of.the Bench delivered by Hon'ble Sh. B.N.
Dhoundlyal, Member(A)

4-hHQ OA Sh. Naut Ram is aggrievedThe applicant m this OA bn.

that though his iuniors have been regularised b, the
respondents in 198-7 , and :1991 . his -case "has not .been
considered lat all. •• •

2. The applicant was employed on Muster Roll in the
year 1977 and claims to have worked for 284 days during
1977, 1978 and 1979. The list of 1987 had taken into,
consideration for regularisation, many persons junior

to him and even those who had worked for only 180 days
He submitted his representation to the respondents on
1.12.88 requesting them to recommend his name to OWE,

Palam for appointment as permanent Mazdoor. However,^
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K n railed for the interview,
far as he has not even bee. the respondents to appoint

..a fnr direction to tneHe has prayed for vacancy, as has
him as a Maadoor against

• d-hP case of his juniors,been done m the case
„der -as passed by this

19 1 92 an interim
2- 0" to consider the case

' r. rhe respondentsTribunal directing . „t as Maadoor i£ vacancy
nlicant for appointmen

of the applicant
a in •preference to peis available and

t-ave denied that
3. The respondents ^ photocopytPed «itb them at all and ha
worked w ,f Annexure-k • i

h report of the a « to the 0^of the repo ,.ficate at Annexure-8
alleged that the cer i
is spurious and £a

have gone through the recor4- "t ® , jor both parties. The
heard the learned the services of
hi the respondents bases.of hr^
the applicant at all /bat

, „ f-ir cumstances ,
claim. Under t representation shall
can be "given to him xs ,

. hv the respondents andhe considered by 0, i™.
•f-irtoptovetne

an opportuni .j it is found that he has woied
on such verification, i r eonsid.ed
tor the period claimed by him e^

in preference to
for engagement.

c-ir hpina available.
aiders subject to a vacancy

There will be no order as to costs.

)V .. , p.K. Kartha'̂ M. 3
(B.N.Dhoundiyal) Chairman (J)

Member (A)
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